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COUNOIL OF STATE.

Tuesday, 19th November, 1940.

The Council met in the Council Chamber of the Council House in New
Delhi at Eleven of the Clook, being the first day of the Eighth Session of the
Fourth Council of State, pursuant to section 83D (2) of the Government of
India Act. The Honourable the President (the Honourable Sir Maneck]i
Byramji Dadabhoy, K.C.8.1., K.C.I.E., Bar.-at-Law) was in the Chair.

MEMBERS SWORN :

The Honourable Sir Girja Shankar Bajpai (Education, Health and Land®
Member).

The Honourable Mr. Leonard Wilson (Chief Commissioner for Railways)
The Honourable Mr. E. Conran-Smith (Home Secretary).

TrE HoNoURABLE THE PRESIDENT : Honourable Members, before we
proceed with today’s work I propose to read to you a letter which I have
received from His Exocellency the Commander-in-Chief in India. He is unable
to be present here and he has particularly asked me to read this letter to the

House. Hesays :—

‘“ My dear Sir Maneckji,

I am writing to tell you that owing to the war I regret that I simply cannot spare the
time to attend the forthooming scasion of the Counoil of 8tate. His Excellenoy the Viceroy
has accordingly agreed to my being represented by Mr. Williams. I should be most grate.
ful if you would be kind enough to make this known to Honourable Members and to convey
my regrots *’.

I have also had a talk with His Excellency on the 'phone yesterday and
he has told me that before he hands over the charge of his office to his successor
he will attend this Council to bid farewell to the Honourable Members. I will
reserve what I have to say till then about the high distinction which His
Masjesty’s Government has conferred on him.

(1)



2 COUNCIL OF STATE. [18TH Nov. 1940,
QUESTIONS AND ANSWERS.

BarrasT, ETO., rnnomsxn BY THE E. B. R mn E. I R.

1. Tax Howoumasiz' Kumaz NRIPENDRA NARAYAN SANHA :
Will Government lay on the table a statement showing—

(s) the amount of ballast, stone chips and -boulders purchased by the
Caloutta office of the E. B R.and E. L. B. Aor the Ia.st 10 years up to
Maroh, 1940 ?

(b) the average rate paid for the said materials for the above mentioned
years %

(¢) how much money ha,d been paid to one of the ocontractors named
Rai Bahadur Seth Teomal for supplying materials from Pakur quarry ?

(d) the outstanding amount to be paid to the contractor up to 3lst
March, 1940 ? and

{¢) the total amount of the outstanding bill which has not been paid to
the said contractor Rai Bahadur Seth Teomal %

TrE HoNOURABLE MR. L. WILSON : (a) and (b). As tatement giving
the only information available, is placed on the table.

(¢) Rs. 1,37,873 were paid by: the E. B. R. over the four years for which
information is availa.ble and Rs. 88,000 by the E. I. R. over the last five years.

(d) I am informed that there are no outstanding bills in favour of Ra
Bahadur Seth Teomal for work done up to 31st March, 1940.

(¢) I am informed that in the case of the E. I. R. a subsequent bill for
Ras. 20,000 was outstanding early in Qotober but has since been passed for
payment.
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4 COUNCIL OF STATE. [18TH Nov. 1940.

BALLAST, ETO., PURCHASED BY THE PORT COMMTSSIONERS, CALOUTTA.
2. Tee HonouraBLE Kumar NRIPENDRA NARAYAN SINHA :
Will Government lay on the table a statement showing—

(a) the amount of ballast, stone chips and boulders purchased by the
Caloutta Port Commissioners for the last 10 years up to March, 1940 {

(b) the average rate paid for the said materials for the above mentioned
years ?

(¢) how much money had been paid to one of the contractors named
Rai Bahadur Seth Teomal for supplying materials from Pakur quarry ¢

(d) the outstanding amount to be paid to the contractor up to 31st March,
1940 t and

(e) the total amount of the outstanding bill which has not been paid to
the said contractor Rai Bahadur Seth Teomal ?

TEE HoNoUBABLE MR. 8. N. ROY : (a) and (3). I lay a statement on the
table giving the information required by the Honourable Member. Boulders
were not purchased during the period.

(¢) No contract was entered into by the Commissioners for the Port of
Caloutta with Rai Bahadur Seth Teomal during the period

(d) and (e). Do not arise.

Summary of quantities of stone chips and stone ballast ordered during the yadn 1930-31 to
1939-40 inclusive.

Stoneo chips  Averagerate Btone ballast Average rate

Year. (4" to §*). percent.oc.ft. (134" to 2"). per cent. o.ft.
F.O0.R. F.O.R.
o. ft. Rs. A.P. o. ft. Rs. A.P.
1930-31 . . . T 29,500 151 2 4,95,000 5 3 1
1981-32 . . . .. .. 42,000 414 9
1932-33 . . .. .. . ..
1933-34 LT . 11,500 1211 2 80,000 316 0
1934-38 . . . 34,700 17 7 9 1,12,000 4 30
1938-36 . . . 317,000 17 7 17 70,000 4 97
1936-37 . . . 34,000 14 6510 * 40,000 3 9 90
1937-38 . . . 40,000 14 9 3 68,000 3 9 0
1938.39 . . . 40,500 16 85 0 81,000 5 2 6
1939-40 . . . 39,000 15 12 3 1,15,000 7T 6 7
2,86,200 11,083,000

N. B.—Boulders were not purchased during the period.

MANUFACTURE OF AIRCRAFT.

3. Tae HoNoURABLE Raga YUVERAJ DATTA SINGH : Will Govern-
ment state what practical steps have been taken to establish a factory
in India for the manufacture of aircraft in this country ; and with what
result ? Where is this factory proposed to be established ; and what is the
total estimated amount of capital needed for this enterprise and by what time
is the factory likely to be in operation ?

THE HoNoUurABLE MR. H. DOW: Government are well aware of the
importance of ostablishing the manufacture of aircraft in India at the earliest
possible date and are taking such steps as are. practicable in present circurm-
stanoces to that end. They are not prepared to give publicity to the details of
any of the projects under investigation.
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Tre HoxourABLE Mz. HOSSATN IMAM : Is any private company being
formed for the manufacture of airoraft ! "

Tas HoNOUBABLE Me. H. DOW: I am not aware what private eom-
panies may be contemplating the manufacture of aircraft.

Tag HoNOURABLE Mr. HOSSAIN IMAM : Has any one communiocated
with the Government of India ¥

Tax HoNovrasLe M. H. DOW : Yes.

Tre HonouraBrLk M. HOSSAIN IMAM: Will the Government give
information as to what steps they are taking on that subject $

Tre HoNouBaBLE Me. H. DOW : I have already answered that part of
the question. I said that I am not prepared to give publicity to the detsils of
any of the projects under investigation.

TaE HoNOURABLE Mr. HOSSAIN IMAM : Ido not want any informatio
on the project itself. I only want information as to what the Government
doing about the suggestion from the private company ?

Ter HoNouraBLE THE PRESIDENT : The Honourable Member
expressed his inability to do so.

Trx HoNouraBLE Mr. HOSSAIN IMAM: To give information under
that head too?

Tur HoNOURABLE M=z. H. DOW ¢ Yes.

REPAIRS TO THE BapsEaRT MosQum, LAHORE.

4, THE HoNOUBABLE RaJa YUVERAJ DATTA SINGH: 1Is the
work of repair of the Badshahi Mosque in Lahore being carried out under the
supervision of the Government of India ¥ If so, what is. the total amount
of money estimated to be needed for this purpose; and what is the time
necessary to complete the repairs {

THE HoNoURABLE MR. M. S. A. HYDARI : The work is being carried out
by the Central Public Works Department under the supervision of a body known
as the Badshahi Mosque Buildings and Estates Authority on which the Central
Government are represented. Its total estimated cost is Rs. 9,93,000 and it is
expected to be completed during 1942-43.

Av1r-INpia Rapro.

6. THE HoNOURABLE RaJs YUVERAJ DATTA SINGH : Is it propos-
od to open a new receiving centre by the All-India Radio, Lucknow § Tf so,
where ; and what will be the practical advantage accruing from it ¥

Trr HonoURABLE Mr. 8. N. ROY : Yes; on a site adjoining the trans-

mitting station at the ninth milestone on the Lucknow-Cawnpore . The
practical advantage is that it will enable the station to relsy from the local
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medium wave transmitter important and interesting programmes of the B. B. C-
and if necessary of other broadcasting stations, which cannot be received direct
by local listeners owing to medium-wave or cheap shart-wave receiving sets.

CASUALTIES AMONG INDIAN STUDENTS IN ENGLAND.

6. THE HoNOURABLE Raja YUVERAJ DATTA SINGH: Will
Government state how many Indian students in London and elsewhere
in England have been killed or injured as a result of enemy air raids up to date
since the war began ¢

TrE HoNoURABLE SIR GTRJA SHANKAR BAJPAI: Sofarasis known,
one Indian student has been killed and three injured as a result of enemy air
raidg on England since the war started.

REMOVAL OF CASTE RESTRICTIONS IN RECRUITMENT FOR THE INDIAN ARMY.

7. Tae HoNouraBLE RajJa YUVERAJ DATTA SINGH: What

are the castes that are eligible for recruitment and is there any province or

arts of British India which are excluded from recruitment for the Army ?

f 80, what are such areas ; ; and why should not such exclusion be removed in
the interest of the country’s defence ?

Tur HONOURABLE Mz. A. DEC. WILLIAMS (on behalf of His Excellency
tho Commander-in-Chief): There has never been any legal bar to enlistment
from any olass or province. For the classes in practice recruited, I would refer
the Honourable Mp mber for the period before the war to the Army List, a copy
of which is in the Library of tho House. For the period since the outbreak
of war, a statement is laid on the table showing the classes enlisted. A
statement showing some of the classes enlisted in the Indian Territorial Force
is also laid“on the table.

Tae HoNousaBLB Me. HOSSAIN IMAM : Does it mean that all classes
are now included in the list of recruitable people %

THE HONOURABLE MR. A. DEC. WILLIAMS : I think if the Honourable
Member will wait until he has seen the list he will appreciate the difficulty of
saying that all classes in India are recruited.

New ¢l and sub-cl enlisted in the Regular Army aince the beginning of the war.
Bengalis. Mahratta Brahmins.
Mussalmans of Bind. Yusufzai Khattacks.
Punjabi Christiana. Hazarawals (Gujars),
U. P. Christians. Punjabi Mussalmans (Kharrals),
Oriyas, Punjabi Muesealmans (Maliars).
Hill tribes of Orissa. Dogras (Rathis).
Biharis. Dogras (Kanets).
Mers and Mezats, g Dogras (Griths),

Haszarsa of Baluchistan, Lodhas.



QUESTIONS AND ANSWERS. T

Some of the classes at present enlisted in the Indian Territorial Foroe.

 Punjabi Mussalmans.

>

Katats (Merata).
Rawats (Mars)
l[ahrattu

Mahars and other Harijans.

Mussalmans (Dakhani).
Lingayats.
Brahmans.
Christians.
Rajputs.

Aiain.
Hindustani Mussalmans.
Jats.

Bishnoi Jats.
Lodhis.

Lodhas,

Other Hindus.
Punjabi Hindus,
Gujara..

Khalils. *
Mohmands.
Gigyanis.
Mohamedzais.
Yusufsais,
Bangash.

Akora Khattaks.

Seni Khattaks.
Bhittanis,
Marwats,
Pathans,

Gaur Brahmins.
Meos.

Mugsalmans.

. Multanis,

Kharrals.

Bikhs.

Ahmedis,

Bishnoia.

Dogras (Rathis, Kanets).
Griths.

Holis.

Garhwali Rajputs.
Kumaoni Rajputs.
Hos.

Mundas and Oraons.
Tamils.

Telugus.
Adi-Dravidas,
Nairs,

Thiyyasa.

Moplahs.

Coorgs,

Gowda Coorgs.

All Mahratte sub-castes not taken in Boguhr Army (molnding Bbmdsrh)

Mazhabis and Ramdasias.

Rajpute formerly classed as Mahtons and Thakars.

Madraais. .
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LawLEssNEss IN SIND.

8. Tae HoxourasLe Raja YUVERAJ DATTA SINGH: Wil
Government state whether there has been a.n{ ocorrespondence between the
Central Government and the Government of Sind with reference to the
recent murders of some Hindus in that Province and the steps taken to cope
effectively with the situation t If so, what steps, if any, have been taken
in that respect ; and do Government propose to make available to Honour-
able Members of this House such correspondence ?

Tee HoxourasrE Mr. E. CONRAN-SMITH : The answer to the first
part of the question is in the negative. The second part does not arise.

11TH (BmAR) BATTALION, 19TH HYDERABAD REGIMENT, INDIAN TERRITORIAL
FoRroE.

9. TaE HoNouraBLE Raja YUVERAJ DATTA SINGH: Is a
territorial battalion in Bihar in existence, under the appellation of the
Hyderabad Regiment, and oconsisting of the Ra.jg;xt Ahirs, Mussalmans
and Brahmins o%Biha.r, the Hos and Mundas of Chota ur and Mussalmans
from Orissa ? If so, why other castes have been excluded from its composition
and why does it bear the name of the Hyderabad Regiment §{ How long has
it been in existence ; and what is its present strength 1

Tae HoNoUrABLE MR. A. pEC. WILLIANS (on behalf of His Excellency
the Commander-in-Chief) : Yes. There is a territorial battalion in Bihar.
Tts correct designation is the 11th (Bibhar) Battalion, 19th Hyderabad Regi-
ment, Indian Territorial Force. This territorial battalion is affiliated for train-
ing purposes to the 19th Hyderabad Regiment and hence bears its name. A
statement showing the class composition of this unit and the areas from which
recruits are drawn is laid on the table. The class composition was fixed on the
advioe of the Provincial Advisory Committee who presumably considered the
present seven oclasses enough.

The urift has been in existence sinoe 1921. Its strength is 817,

Stat ¢ showing class position and areas of recrustment of the 11th (Bihar) Battalion,
19th Hyderabad Regiment, Indian Territorsal Force.
Class composition. Areas.
Muhammadans, 4 platoons . . . Saran, Champaran, Puri, Patna.’
Rajputs, 1 platoon . . . . . . Saran, Shahabed, Gaya.
Abhirs, 8 platoons ., . . . . Baran, 8hahabad, Patna.
Brehmins, 2platoons . . . . . Shahabad.
Hos, 4 platoons . . . . +. .»- Chaibasa,

Mundar and Oraons, 8 platoons . . . « Ranchi, Palamau.
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ArPOINTMENT OF HOoUSE NUMBERERS IX CONNECTION WITH THE CENSUS.

10. Taz HoNoumaBrLe Rasa YUVERAJ DATTA SINGH : (a) Have
instructions been issued by the census authorities to the effeot that normally
Muslim house numberers should be appointed for Muslims in all areas in
Bengal and Calcutta, in the coming oensus; and have no corresponding
instruotions been issued to the effect that Hindu house numberers should be
appointed for Hindus in all areas § If so, why this discrimination $

(b) Has any representation on the subject been received from the Hindu
Mahasabha, or anybody else protesting against the above and do Govern-
ment propose to cancel the instructions referred to in (a) ¥ If not, why
not §

~ TeHE HoNoUrABLE Mr, E. CONRAN-SMITH: (a) The Honourable
Member is apparently referring to a circular relating to house numbering issued
in connection with the census in Calcutta. It had no reference whatsoever to
the rest of Bengal. It repeated the instructions of previous censuses and the
sentence quoted is merely an illustration of a general practice which applies to
all communities. Thus Hindu house numberers would be appointed in the
exclusively Hindu areas and so on. There is no discrimination.

(5) No representation has been received by the Government of India and
no action is proposed, since no discrimination exists.

Tue HoNouraBLE Mr. HOSSAIN IMAM: Has this practice been ex-
tended to other places ?—that Hindu house numberers are appointed in the
Hindu areas and Muhammadan house numberers in Muhammadan areas ?

Tae HoNouraBLE Mr. E. CONRAN-SMITH: I think I made the
fosition clear by saying that this repeated the instructions of previous censuses.
t follows that local census authorities have the power to make similar arrange-

mentas.

THE HoNoURABLE Mr. HOSSAIN IMAM : Will the Honourable Member
enquire if this is the practioe in Bihar ¥ I am afraid it is not followed there.

THE HoNOURABLE Mr. E. CONRAN-SMITH: 1 will consider the
suggestion, Sir.

CrviL ENGINEERING CoLLBGE, ROORKEE.

11. Te® HoNoURABLE Raja YUVERAJ DATTA SINGH: Is there
any proposal to transfer the Civil Engineering College, Roorkee (United
Provinoes), to the military authorities, or to restrict the number of students
therein ; and have Government received any proposal from the military autho-
ritl«liel in this respect ¢ If so, will Government give & brief detail of the proposed
scheme-? ‘ "
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Tre HoNoURABLE ME. A. DEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : Such a proposal was mooted, but has now been
abandoned. o

MANUFACTURE OF ARMOURED FIGHTING VEHIOLES.

12. THE HoNouraBLE RaJa YUVERAJ DATTA SINGH: Wil
Government state what arrangements have been made for the production
of tanks and armoured oars in this country for war purposes ?

Tur HoNouvrasrLe Mr. H. DOW: Consequent on the production in
India of considerable quantities of high grade steel, it has now become possible
to produce armoured fighting vehicles in India. They are being built on
imported chassis armoured with steel of Indian production,

THE HoNouraBLE MR. HOSSAIN IMAM : Does it mean light armoured
vehicles or heavy vehicles ? '

Tun HoNouraBLE Mr. H. DOW : Both light and heavy.

INnp1aN AIR Foror Prrors.

13. Tax HoNOURABLE Raja YUVERAJ DATTA SINGH: Will
Government state how many Indian airoraft pilots are on active war servioce ;
and what steps are being taken to increase their number for the efficient and
speedy proseoution of the war ?

TeE HonoUrRABLE MR. A. pEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : There are now 52 Indian Air Foroce pilots on active
service.

Two Service Training Schools have been established in India for the train-
ing of Indian Air Foroe pilots ; in addition the Civil Aviation Training Scheme
has been launched to provide elementary flying training for 300 pilots a year for
two years. '

MANUFAOTURE OF PARACHUTES.

14. Tue HonNouraBLE Raja YUVERAJ DATTA SINGH: Do
Government propose t6 explore the possibility of making complete parachutes
in India ¥ I so, what is the scheme, if any 1

Trs HoNovmaprs Ma. H. DOW: The possibility of making the ailk
fabrios used in parachutes, and of manufacturing complete parachutes in Indis
has been under investigation for some time.
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~ Tax HoNourasrLe Mz. SHANTIDAS ASKURAN: What is the result
of the investigation ¥ Do you think we will be able to manufacture them here 1

Tre HoNouraBLE MR. H. DOW : Yes, there is very considerable hope.
There are firms in India which claim that they can make the fabric. These are
now under test. Air Headquarters are taking very considerable interest in
the matter, and we know what their demands for parachutes are going to be.
We have asked the local Controllers of Supplies to make investigation as to
what is locally available or can be made available. A certain firm in Bombay
has claimed that it is in a position to manufacture complete parachutes. With
the concurrence of Air Headquarters we have given this firm a test order for
two complete parachutes ; and if it is able to produce them satisfactorily I have
not the slightest doubt that this order will be followed up. It is our intention
to make in India everything of the kind that is found possible. -

Tue HoNouraBLE Mr. HOSSAIN IMAM : What is the cost of a para-
chute in this test order ?

Tt HoNoUraBLE Mr. He DOW : In the test order which has been given
for two parachutes, the price is Rs. 573 each.

GERMANS AND ITALIANS UNDER DETENTION.

15. THE HoNoURABLE RaJa YUVERAJ DATTA SINGH: Wil
Government state the total number of Germans and Italians under deten-
tion in India since the outbreak of war 1

Tee HoNovBAaBLE M. E. CONRAN-SMITH : The numbers of Germans
(including Austrians) and Italians detained in India and now in the intern-
ment camp at Ahmednagar are 443 and 283, respectively.

Tae HoNouraBLE MR. HOSSAIN IMAM: Will Government state how
many of these were liberated in this time §

Tre HowourasrLe Me. E. CONRAN:SMITH : I do not understand the
Honourable Member’s point. The people mentioned are now in the internment

camp.

Tre HoNourRaABLE MR. HOSSAIN IMAM : People are detained first and
then afterwards allowed to go ? e

Tae HonouraBLE Mr. E. CONRAN-SMITH : 1 should like to have
notioe of that question, Sir. Y

ProBaTioN OF 1.C.S. PROBATIONERS DURING THE WAR.

16. TaE HoxouraBLE MR. V. V. KALIKAR : (a) Will the candidates
passing the 1.C.S. examination in India be given preliminary training in
this country during the period of war? If so, what arrangements have been
‘made for their training ?

(b) Do Government propose to appoint a senior Indian I.C.8. officer for
their training ¢ If not, why not ?
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Ture HoxourasLE Mr. E. CONRAN-SMITH: (a) Al I.C.8. proba-
tioners recruited this year will be trained together in India. Training will
commence early in January, 1941 at a camp which it is proposed to establish
at Dehra Dun and will approximate as closely as possible to that ordinarily
given in England. ,

(b) An European I.C.8. officer of about 20 years’ service has been appoint-
ed as *‘ Supervisor " as he is the most suitable officer available.

Tue HoNoUuraBLE Mr. P. N. SAPRU: Was the suggestion considered
that they should be trained at one of the Indian Universities or that the co-
operation of the Universities should be enlisted for training them $

Trp HoNoURrABLE MR. E. CONRAN-SMITH : Yes, Sir, the suggestion
was considered and it has not altogether been ruled out. It might be found

desirable later to send the probationers for a short time to a University to
receive instruction in Indian law, ete.

TaE HoNOURABLE MR. HOSSAIN IMAM: Were they sent to a British
University formerly ?

THE HoNOURABLE MR. E. CONRAN-SMITH : Yes.

TeE HoNouraBLE MRr. V. V. KALIKAR: Could the Government not
find a suitable Indian officer for training them ?

Tar HoNoURABLE Mr. E. CONRAN-SMITH : I have said that the officer
appointed is the most suitable officer available.

TrE HoNoURABLE MR. HOSSAIN IMAM : 1Is there only one officer ?
Tre HoNOURABLE M. E. CONRAN-SMITH : Only one officer.

Tae HonNoumaBik PaNpir HIRDAY NATH KUNZRU: Does the
Honourable Member mean the most suitable officer among the British officers #

THE HOoNOURABLE MR. E. CONRAN-SMITH : No, I do not mean that,
Sir. I said the most suitable officer available.

TrE HoNoURABLE M. HOSSAIN IMAM : May we know the name of the
officer appointed ?

Tue HoNOURABLE MR. E. CONRAN-SMITH : The name of the officer is
Mr. Pinnell.

Tre HoNOURABLE MR. P. N. SAPRU : Sir, how many years’ service has
this officer got ?

Tre HoNouraBLE Mr. E. CONRAN-SMITH : I have already said 20
years.
INDIAN STORES DEPABRTMENT.

17. THe HovouraBLE MR. V. V. KALIKAR: Has the Indian Stores
Department been taken away from the ocbntrol of the Commerce Member

and placed under the War Supply Department ¥ If 8o, what are the reasons
for the transfer of control ¢ ’
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Tar HoNoURABLE Sie ALAN LLOYD: The answer to the first part of
the question is that as a temporary measure for the duration of the war the
administrative and executive control of the Indian Stores Department has
been transferred from the Commerce Department to the Department of Supply,
with the exception that the Industrial Research Bureau, the Industrial Research
Council and the Government Test House, Alipore, have been separated from the
Indian Stores Department and placed directly under the Commerce Depart-
ment. It is intended that the Indian Stores Department should revert to the
control of the Commerce Department on the conclusion of the war. -

The change was made with the object of administrative convenience at &
time when the purchase of stores required for defence purposes had become the
most important of the functions of the Indian Stores Department.

Tar HoNoURABLE PaNpIT HIRDAY NATH KUNZRU : But has not,
Sir, the Indian Stores Department bought the things needed by the Defence
Department in the past ¢ .

Tar HoNoUraBLE 818 ALAN LLOYD : Yes, Sir, some of them.

TeE HoNouraBLE PaNDIT HIRDAY NATH KUNZRU: Why has it
been then placed under the Department of Supply which is & muoch newer
and inexperienced department ?

TrE HoNOURABLE S1 ALAN LLOYD : I think, Sir, every other Honour-
able Member of the House will see that there is a difference between the extent
of the purchases that have to be made in war time on behalf of the Defence
Department and those that have to be made in peace time.

TaE HoNouraBLE PaNDIT HIRDAY NATH KUNZRU : Does not this
show that it was a case for adding to the strength of the Indian Stores Depart-
ment and not for removing it from the control of the Commerce Department.!

THE HoONOURABLE SiR ALAN LLOYD : That, Sir, does not meet the

oint of administrative convenience. In peace time we have not got the

%epa.rtment of Supply, which includes, as part of its activities, other purchasing
organizations. Now we have.

TEE HoNOURABLE Panprr HIRDAY NATH KUNZRU : But why
should the War Supply Department have the Indian Stores Department under
its control in order to assign any duty to it ?—a dutf which I venture to think
it can discharge more efficiently than the War Supply Department, itself,

Tae HoNoURABLE S1R ALAN LLOYD : T think I have already answered
that, Sir. It is a matter of administrative convenience.

Tae HonouraBLE Panpir HIRDAY NATH KUNZRU : But has the
Honourable Member any illustrations to show that what he said has any sub-
stance ¥ What he has said is extremély vague. :
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Tue HoNoURABLE SiIR ALAN LLOYD : I.would respectfully s;g‘gest,
Sir, that the Honourable Member is attempting to argue and not to for
information.

Tae HoNouraBLE THE PRESIDENT : You have already answered the
question and if you have nothing more to say you can say so.

TarE HONOURABLE PAI"IDIT HIRDAY NATH KUNZRU : Well, Sir, if
he has nothing more to say than to use vague words which mean nothing, the
ease for the Government must be very bad indeed.

EMERGENCY COMMISSIONS.

18. THE HONOURABLE Me. V. V. KALIKAR: a, Will Government
state :— -

(t) the number of candidates to be selected for emergency commis-
sions this year in the Indian Army ?

(1) the number that has been selected up to date ?

(b) Are any quotas allotted to the different, provinces in India? If so,
will Government state the number allotted to various provinces and the
reasons for allotting the quotas ¢

Tae HoNovmaBLE MR. A. DEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : (a) (§) Approximately 620 candidates are to be
selected for emergency commissions in the Indian Army during the remaining
months of 1940.

(#8) Up to the 1st Ootober, 1940, the number of candidates selected is
1,997.

(b) No, quotas are not allotted to provinces. They are allotted to military
distriots in proportion to the number of suitable candidates which is reported
to be available.

TeEE HoNourasLE ME. P. N. SAPRU : In which provinces are most of
these military districts situated ?

Tar HonNovraeL® Me. A. pEC. WILLIAMS : That is an extremely
difficult question to answer, Sir. The military districts cover the whole of
India.

TrE HoNoUrABLE MR. P. N. SAPRU : In which province is the largest
number of military distriots to be found ?

THE HONOURABLE MR. A. DRC. WILLIAMS : I would refer tﬁe Honour.
able Member to the Army Liat.
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Tare HoNouraBLE Me, HOSSAIN IMAM : Does the figure given by the
Honourable Member include the I.M.S. $ -

Ter HoNOURABLE Mr. A. pEC. WILLIAMS : It does not, I think,
include the I.M.8. on the civil side. ' v

Tae HoNourasLe Me. HOSSAIN IMAM : But it includes the I.M.§.
on the military side ?

Tarx HoNoUrRABLE MR. A. pEC. WILLIAMS : I should require notice
of any question regarding the IM.8.

Tz HoxouraBrLe Panorr HIRDAY NATH KUNZRU : Sir, may I
ask if the figures given by the Honourable Member inoclude Europeans and

lo-Indians along with Indians or whether these figures relate to the number
of Indians only who have obtained emergency commissions ¥

Trr HoNoURABLE MR. A. pxC. WILLIAMS : It incldes all, Sir.

NumBir oy Hmvpus, MUSLIMS, ETC., WHO APPLIED FOR THE INDIAN AUDIT
AND ACCOUNTS, ETC., SERVICES EXAMINATION IN 1938, 1939 anD 1940.

19, Tex HoxourasLe Mr. HOSSAIN IMAM: (a) Will Government
lay on the table the following information in respect of the "combined
Accounts and Audit, ete., Examinations held during the three years 1938,
1939 and 1940 :=—

() The number of Hindus, Muslims and others who upﬁlied for admis-
sion from each of the eleven Provinces and from other areas
for this examination ¢

(#¢) The number of candidates from each area of the three communi.
ties stated above who were permitted to sit for the examina.
tion 1

(¢55) The number of the above in each category who actually appeared
at the examination ?

(b) Will Government state the minimum educational qualification fixed
by the Federal Public Service Commission for each area and community in
the year 1940 for eliminating the applicants ?

(¢) Was admission this year restricted to graduates securing marks above
a certain minimum at the University ? If so, what was the minimum for
each area ; if not, what was the criterion %

(d) Will Government state how many persons with plain B.A. and
B.Sc. degrees from each area and of each community were admitted and
rejected for this year's examination ¢

(e) Will Government state whether it is a fact that some Universities
have no divisions (1st, 2nd and 3rd) at the graduation t If so, will Govern-
ment state their names § Will Government state the names of other Univer-
sities with the minimum marks for each of their divisions ?
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(f) Will Government state whether it is & fact that at this year's exami-
nation Muslims with higher marks were rejected and Hindus with lower
marks were admitted ? If so, in what areas, and for what reasons ? If not, what
are the facts ¢

* (9) Will Government state whether it is & fact that during the last
three years the proportion of Muslims to Hindus has been less than 10 pér ocent.
in the candidates admitted to sit for the examination ? If this is not the fact
will Government state the over-all and the provincial peroentages seperately
for each year ¢

. Tee HoNourasrLE Mz. C. E. JONES : (a) and (¢). Statements con-
taining the information required are laid on the table. .

(6) I would invite the Honourable Member's attention to rules 8 and 13
of the examination rules laid down by the Government of India and published
with their Resolution No. F.-15-(7)-Ex.II/40, dated the 8th May, 1940, and
to the replies I gave in this House on the 16th February, 1940 to the supple-
mentary questions asked by him and by the Honourable Mr. P. N. Sapru to
question No. 3.

(c) No; the Commission have no information before them as to the
marks obtained in University examinations by the candidates. The criterion
is the suitability of the candidates for the Services concerned and this the
Commission have to determine, as far as they can, on the information vontained
in the applications.

(d) Figures are being collected, and will be laid on the table as soon as
available.

(f) The reply to the first part of the question is in the negative ; as regards
the second, I have nothing to add to the replies to parts (b) and (c).

(g) No ; the proportion has been about 20 per cent. A statement giving
the required information is laid on the table.

Tee HonouranrLe Me. HOSSAIN IMAM : Will the Government lay
on the table the notification to which the Honourable Member has just referred,
or such parta of it as appertain to this question %

Tar HoNOURABLE MR. C. E. JONES : The notification will be laid on the
table if it is found that it is not available to Honourable Members already.

Tae HoNourABLE MR. HOSSAIN IMAM : Will the Honourable Member
state in reply to my part (c) how the Public Service Commission find out the
suitability of candidates without any examination } .

Tae HoNOURABLE MR. C. E. JONES : From the partioulars given in the
application form including their achievements in University examinations and
other information available.

Tae HoNouraBLE MR. HOSSAIN IMAM : The Honourable Member
has just stated, Sir, that the marks obtained at the University examinations
are not looked into by the Public Service Commission.
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Tae HoNoURABLE M. C. E. JONES : That is quite true. The actua
marks obtained are not available but information regarding the class and kind
of degree obtained is available.

Tere HorourasrLe M. P. N. SAPRU : Are there any Universities. in
which there are no such divisions or classes as mentioned in part (e) of the
question ¢ Is Government aware of any such University and can Gowernment
name any such University in which there are no divisions for the B.A. or the

‘M.A. degree examination 1

THE HoNoURABLE MR. C. E. JONES : I have already stated, Sir, that.
all the information required in (e) will be found in a statement which I:am
18ying on the table of the House.
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26 COUNCIL OF STATE. (19T Nov. 1940

SuPPLY DEPARTMENT.

20. Tae HoNouraBLE Paxprr HIRDAY NATH KUNZRU: (a) Hes
the Supply Department been recently reorganized ¢

(b) What has been the increase in the gazetted staff of the Department
since the 4th March, 1940 ?

(c) Will Government give the names of the officers appointed or
promoted to higher positions in the Department since then and supply in the
case of each officer the information which they supplied in reply to my
question No. 25 on the 4th March, 1940, regarding the gazetted officers then
serving in the Department ?

TeE HoNoURABLE MR. H. DOW : (a) The organization of the Depart-
ment of Supply is constantly under revision in whole or in part, in the light
of experience and of the changing war situation. The last considerable re-

- organization was carried out in the beginning of July last.

(b) Forty-one,

(¢) The required information is given a statement which I lay on the table.
The staff taken over from the Defence Department (Army Headquarters):
with their posts have not been included, and I should explain that this state-
ment, and the figure given in reply to part (b), does not include additions to the:
staff of the Indian Stores Department and of the Contracts Department, nor
of the Ordnance Factories which have now been taken over by the Supply
Department. There is no objection to supplying these details if they are
required, but it would entail some delay, and I thought the House would like
to have at once the information which is available.

Tae HoNoURABLE Panpir HIRDAY NATH KUNZRU : Can the
Honourable Member tell me how many of the 41 gazetted officers recently
appointed in the Supply Department are Europeans and Indians, respectively t

THE HoNoURABLE Mr. H. DOW : I am afraid I cannot tell you off-hand,
but it will be clear from the statement which I am laying on the table.
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STATEMENTS LAID ON THE TABLE.

Ter HoNourasrE Me. 8. N. ROY (Communﬁbations? Secretary) : Sir,
I lay on the table copies * of—

(1) (a) Motor Vehicles Rules, 1940, for British Baluchistan.
(b) Notification No. 301/M. V., dated the 24th

June, 1940. - >Amending the
(¢c) Notification No. 750/M. V., dated the 7th  above rules.
September, 1940. .

(2) Motor Vehicles Rules, 1940, for Ajmer-l\’i[erwa.ra.
(3) (a) Motor Vehicles Rules, 1940, for Delhi Province.

(b) Notification No. F. 12 (3)/40-General, dated )
the 20th May, 1940. Amending the

(c) Notification No. F. 12 (3)/40-General, dated | above rules.
the 3rd October, 1940. :

(4) (a) Motor Vehicles Rules, 1940, for Coorg.

() Notification No. R. F. 14 (165) (1)—40, dated)
the 16th June, 1940. + Amending the
(¢) Notification No. R. F. 14 (165) (3)—40, datedJ " above rules.

the 15th June, 1940.
(6) Motor Vehicles Rules, 1940, for Andaman and Nicobar Islands.

(8) Notification Nos. R-111, dated the 9th April, 1940 and 9th August,

1940, amending the Motor Vehicles International Ciroulation
Rules, 1933.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

TrE HoNoUBABLE THE PRESIDENT : Honourable Members, I have a

Message to deliver to you from His Excellency the Governor General. The
Message is as follows : —

PANEL OF CHAIRMEN.

* In pursuance of the provisions of sub-section (2) of section 63A of the Government
of India Act, as set out in the Ninth Schedule to the Government of India Act, 1938, I,
Viotor Alexander John, Marqueas of Linlithgow, hereby noeminate the following Members
of the Council of State to be on the Panel of Chairmen of the said Council of 8tate :—

In the first place, the Honourable Rai Bahadur Lala Ram 8aran Das ; in the second

place, the Honourable 8ir David Devadoss ; in the third place, the Honour-
able Mr. Hossain Imam ; and lastly, the Honourable Mr. R. H. Parker.

LINLITHGOW,
® Viceroy and Governor General.”
Nsw Derxl, )

The 5¢h November, 1940. -

*Not printed in these debates. Copies placed in the Library of the House.
(38)



COMMITTEE ON PETITIONS.

“Tre HoxovraeLm THE PRESIDENT: Honourable Members, under
Standing Order 768 of the Coundil of State Standing Orders, I am required at
the commencement of each session to oconstitute a Committee on Petitions
oonsisting of & Chairman and four membérs. The following Members have
at my request kindly consented to preside over and serve on the Committee.
I acoordingly have much pleasure in nominating as Chairman of the Committee
the Honourable Raja Charanjit Singh and as members, the Honourable Sir
A. P. Patro, the Honourable Sir Ramunni Menon, the Honourable Mr. P. N.
Sapru and the Honourable Pandit Hirday Nath Kunzru.

DEATH OF PRINCE AFSAR-UL-MULK MIRZA MUHAMMAD AKRAM
HUSAIN BAHADUR AND RAJA VASUDEVA OF KOLLENGODE.

Tar HoNoURABLE THE PRESIDENT : Honourable Members, I have to
bring to your notice the sad death—and untimely too—of one of our distin-
guished Members. I mean the late Prince Akram Husain. He was & nomi-
nated non-official Member of the second, third and fourth Council of State.
Before that he was for some time in the old Imperial Legislative Council also,
He spoke very rarely in this House but when he got up to make a speech he
always spoke very pertinently to the matter and never went outside relevancy.
He was much liked and respected by all the Members of the House in the past.
As you are all fully aware, he was a great supporter of Hindu-Muslim unity
and was loved, as I have said, by both the communities. He was respected
equally and held in great esteem. As some of you are aware, he was appointed
in 1919 to the high post of Sheriff of Calcutta, and in 1931 he acted as a Member
of the Executive Council of the Governor of Bengal. He was a great social
reformer and did a great many things to raise his own community in publio
estimation. I know you all regret his death and I am very sorry he has been
taken away from this House: With your consent, I shall write to his family
and express the sorrow of this House. ‘

I have also to mention the death of another gentleman who, though not
a sitting member, was in the Central Legislative Assembly. I mean Raja
Vasudeva of Kollengode. He had also served in the past in the old Imperial
Legislative Council, which was the predecessor of the Council of State, and he
had a record of excellent service. As you are fully aware, he took an active
rt in the public affairs of this country. He was a Member of the Madras
gislative &unoil, where he first received his legislative experience. There
too he distinguished himself. He also acted as a Member of the Madras
Executive Council for some time. He was a Member of the Council of State
from 1922 to 1923. He was elected to the Central Legislative Assembly in
1930 from the Madras Landholders’ Constituency. Though it is not customary
for the President to mention ex-Members, I have particularly taken this oppor-
tunity to mention his name to the House because during the time of his member-
ship he was very much respected and was a persona grata with this House.
I shall communicate to his family that Honourable Members of this House
have heard the sad news with great sorrow.

GOVERNOR GENERAL’S ASSENT TO BILLS.

SECRETARY or Tem COUNCIL : Sir, information has heen received
that His Excellency the Governor General has been pleased to grant assent

(37)
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- to the following Bills whioch were by the two Ghambers of the Indian
Legislature during the Budget on, 1840, namely :—

1.
. The Foreigners Act, 1940.

. The Royal Indian Navy (Extension of Service) Act, 1940.

. The Offences on Ships and Aircraft Act, 1940.

. The Trade Marks Act, 1940.

. The Indian Coinage (Amendment) Act, 1940.

. The Reserve Bank of India (Closing of Annual Accounts) Act,

IO R W

@
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The Registration (Emergency Powers) Act, 1840.

1940.

. The Indian Emigration (Amendment) Act, 1940.

. The Reserve Bank of India (Amendment) Act, 1940.
10.
11.
12.
13.
14.
18.
16.
17.
18.
19.
20.
21.
22,
. The Drugs Act, 1940.

. The Indian Mines (Amendment) Aot, 1940.

. The Petroleum (Amendment) Act, 1940.

. The Motor Vehicles (Amendment) Act, 1940.
27.

The Indian Arbitration Aot, 1940.

The Coal Mines Safety (Stowing) Amendment Act, 1940.
The Income-Tax Law Amendment Aot, 1940.

The Reserve Bank of India (Second Amendment) Act, 1940.
The Parsi Marriage and Divorce (Amendment) Aat, 1940.
The Excess Profits Tax Act, 1940.

The Indian Finance Aot, 1940.

The Factories (Amendment) Act, 1940.

The National Service (European British Subjects) Act, 1940.
The Defence of India (Amendment) Act, 1940.

The Insurance (Amendment) Act, 1940.

The Indian Tariff (Amendment) Act, 1940.

The Indian Tariff (Second Amendment) Act, 1940.

The Agrioultural Produce Cess Act, 1940.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON

THE TABLE.

SECRETARY or s COUNCIL : BRir, in pursusnce of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following Bills'which
were passed by the Legislative Assembly at its meeting held on the 8th Nov-
ember, 1940, namely :—

A Bill further to amend the Indian Works of Defence Aot, 1903.
A Bill further to amend the Indian Navy (Discipline) Act, 1934, for

certain purposes.
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A Bill further to amend the Indian Navy (Discipline) Act, 1934 (Second
Amendment).

A Bill further to amend the Cantonments Act, 1924.

A Bill to repeal certain enactments and to amend certain  other
enactments,

A Bill further to amend the Indian Registration Act, 1908, for certain
purposes.

A Bill further to amend the Code of Civil Procedure, 1908.
A Bill further to amend the Code of Criminal Procedure, 1898.
A Bill further to amend the Indian Companies Act, 1913.

A Bill to enable companies in British India to make donations to publio
funds formed, and to make investments in Government loans
floated, for the purpose of assisting the prosecution of the present
war,

A Bill further to amend the Reserve Bank of India Act, 1934.
A Bill further to amend the Motor Spirit (Duties) Aoct, 1919.

-

CONGRATULATIONS TO THE HONOURABLE Ms. H. DOW,
GOVERNOR-DESBIGNATE OF SIND.

Tae HoNoUurasLE THE PRESIDENT: Honourable Members, I am
certain you would like me to refer to an interesting event. One of our sitting
Members here has been elevated to a gubernatorial office in Sind. I refer to
the Honourable Mr. Dow, who for many years has been a Member of this
Council, and T may say that he has attained the distinction of being the official
father of the Council of State. He is a Bombay Civilian, in which province
he served for many years with great credit and distinction before he came to
the Government of India. He has actually served for. several years in Sind
itself, as Financial Adviser to the Bombay Government and also Revenue
Officer connected with the Sukkur Barrage Scheme, which is probably the
largest scheme in India. He came later on to the Government of India and
you are all aware that he served with distinction as Commerce Secretary of
the Government of India in this House. I know the Council must have
received his appointment as Governor of Sind with great satisfaction. You
are all aware that in 8ind itself we are having troublesome times and the whole

rovince is in a disturbed ocondition. He used to wield at one time great
influence in Sind and T have no doubt that his presence as Governor will see
the end of those troubles and disturbances and that he will restore peace and
tranquillity again in that province. (Applause.) We shall follow his service
and work in that province with great interest and I have not the slightest
(Il’oubp that he will make a very useful and sucoessfal Governor of that

rovince. ‘

Tar HonOuraBLE MR. H. DOW : Mr. President, I can only thank you
for the very kind terms in which you have referred to my impending transfer.
I wish to say not else, Sir, exoept that I have also to thank not only you,
but every Member of this House, for the very great ocourtesy and consideration
with which I have always been treated as a Member of this House. (Applause.)



- RESOLUTION RE MECHANIZATION OF UNITS OF THE UNIVERSITY
TRAINING CORPS.

*Tar HoNouraBLE MR. P. N. BAPRU (United Provinoes Southern : Non-
Muhammadan) : Sir, I move the following Resolution :—

« This Council recommends to the Governor General in, Council to take early
steps for mechanizing units of the University Training Corps.”

Sir, the Territorial Force Act was passed in 1920 and the U.T.C. owes its
establishment to that Act of 1920. It is not necessary to go into the detailed
history of the U.T.C. organization. I think they were established in 1922.
The object of the U.T.C. was mainly edugational. It was, in simple language,
the education of youth in military discipline. It will be generally agreed that
military education has a certain value in the scheme of education. The Force
has been sucoessful and various officers connected with it have testified to its
efficiency ; particularly I know that the United Provinces University Corps
have been successful and military officers connected with our Allahabad Corps
have testified to its efficiency. It waa considered desirable that the young men
of the country should have some opportunity of military training. Also one of
the objects, I take it, of these Corps was to provide officers for the Indian Terri-
torial Forces Provincial and Urban units. The Force was started I believe, Sir,
with four battalions all over the country; Bombay, Calcutta, Madras and
Allahabad had each a battalion. Now we have actually 11 battalions, the
numbering is 12. The U.T.C. people have no liability for military service.
But so0 has the Officers Training 8‘:1)5 no liability for military service. I believe
the position is identical with the position as it obtains in England so far as the
U.T.C. is concerned. Now, if you look at the organization of the 0.T.C.,
you will find that the O.T.C. has survey, engineering and infantry units : now
they have air force units as well. Here, Sir, in the U.T.C. the only units that
we have is the infantry unit. Under normal conditions I find that about 18 to
20 officers recruited to the Army are taken from the O.T.C. Also a fair pro-
portion of them are absorbed in the Territorial Force. So far as the U.T.C. is
ooncerned no officers are taken from the U.T.C. * The reason, Sir, is that our
young men in the U.T.C. receive defective training. They get training onl
in infantry. The only arms supplied to our U.T.C. people are rifles. I th.ini
in July battalions were increased by 50 per cent. These battalions have not
been supplied with drill rifles. Sir, if you look at the position in England you
will find that the O.T.C. has been mechanized. There battalions have been
supplied with machine guns, Bren guns, automobile tanks, anti-aircraft guns,
and they are being given air training. Also they have been supplied with
motorized vehicles. They receive full military training. Now, Sir, why is
there difference between the position of the O.T.C. in England and the U.T.C.
inIndia ¥ The O.T.C.,asIhave already pointed out, has been mechanized,
and all the arms necessary for mechanization have been supplied for them. So
far as our U.T.Cs. are concerned the battalions have been increased by 650
per cent. but these battalions have been supplied with old rifles and our young
men are not being trained in modern warfare. You are spending out of the
civil budget a certain amount of money over these U.T.Cs. I believe it is
about Rs. 20,000 a year. If you are spending a certain amount of money over
these Training Corps and if you are having these Training Corps, I submit it
is desirable and necessary that you should have efficient Training Corps, you

* Not corrected by the Honourable Member.
(40)
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should have Training Corps which will supply our country with efficient officers,
officers who will be.able to render a good account of themselves in the modern
war. 8ir, often we hear complaints that Indians do not make good officers.
I do not know if there is muoch substance in that complaint : I do not know
whether that is only an excuse which is put forward for delaying Indianization ¢
But T will say this that if you take no steps to educate the youths of the country
in military discipline and if you give them no training and if you do e i

to emasculate the country you have no right to say that Indiana do not make
good officers. What have you done—that is a relevant and a pertinent question
which T would like to ask of the Defence Department—to train our young men
in military education ¢ Do you look upon military education es desirable
-education, or have you also accepted in part or in whole the dootrine of non-
violence, of which my friend over here is a great votary ¥ What encourage-
ment are you offering to these young men ? A young man who joins the U.T.C.
cannot get even nomination as an Indian cadet. There are no Indian cadet-
shipareserved for the U.T.C. officers. Modern warfare has shown that infantry
training is useless. The bayonet, I believe, has hardly ever been used in this
war and I think T would be right in saying that this has never been used in
this war. .

. Tre HoNouraBLE SIk GIRJA SHANKAR BAJPAI (Leader of the
Jouse) : Tt is being used by the Greeks, T believe !

*+ THE HoNoUurABLE Me. P. N. SAPRU : I was correct in saying that it has
hardly been used. Some years ago, I was talking to a very, very distinguished
military officer—one of the highest officers in the country. He said ,” You have
been attaching a great deal of importance to the question of mechanization but
I tell you that the next war will prove that mechanized units are no good. I am
an old-fashioned officer, I still believe in the old cavalry ”’. The Polish cam-
peign has proved that that officer was wrong, and the other campaigns have
also showed that that officer was wrong. e want an efficient army. We
‘want our young men to take interest in military discipline. I am myself up to
a point a pacifist, since I believe in international and collective security. I have
the vision of super-state before me. T also know that we have somehow or
other to defend ourselves against this aggressive imperialism. Therefore, T think
it is of imperative importance that the youths of this country should be given
military training, that these U.T.Cs. should be made into really efficient units,
units which will provide good and efficient officers for the free India of the future.
I therefore hope that Government will not say ‘“ No’’ to the Resolution. I
hope my Honourable friend will accept this Resolution because if he will
examine the wording of my Resolution he will find that I have used the word
““early "’ and not ‘‘ immediately . I know he has some financial difficulties.
Therefore I have deliberately used the word ‘‘ early . I hope he will not say,
‘“ Nothing .can be done: I cannot accept the principle of the Resolution ™.
If he will take this line then T will say that there is no desire on the part of the
Government to train the youths of this country in military education. T hope,
therefore, that he will view this Resolution with sympathy and that he will not
come out with the direct negative, which is 8o characteristic of the Department
of which he is unfortunately the representative—I say unfortunately because
he is a very good man ! (Laughter.)

Tar HoNoURABLE M. H. DOW (Nominated Official) : 8ir, I should like
to explain that the Honourable Member is mistaken in supposing that [ am
concerned with his Resolution, and I intervene to prevent him going further
astray. The Supply Department’s function is to supply things which it is
uka{ to supply : it is not concerned with the uses that are made of them.
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Fun HoNourasLe Me. P. N. SAPRU : Tsee. I understand Mr. Williams.

is m charge .of the Resolution. Anyway, I will

12 Noox. not withdraw the ocompliment that I have paid to-

Mr. Dow. I think, S8ir, heis éonnected with a Department which has moye

sanity than the Defence Department and I hape, Sir, that be will show that

thatlDep-.rtmont has more sanity by accepting the principle of my
Resolution.

TeE HoNOURABLE M. A. pEC. WILLIAMS (Nominated Official) :  Sir,
if my Honourable friend the Mover had really wished to make his Resolution
easier of acoeptance I think he might have omitted the word ** early  from it.
The only extent to which I can go with him in the matter of this Resolution
is to state that the considerations which he has urged will never be absent from
the mind of Government. But accept it I am afraid I cannot. I hope I
shall be able to convince Honourable Members that this is not due to
any lack of responsiveness on the part of Government but to very real practioal
and technical difficulties which are not at all difficult to appreciate. The
object of these U.T.Cs., as stated by tho Honourable Mover, is to provide a
useful reserve of potential officers, possibly of non-commissioned officers.

Now, he drew an analogy between the U.T.Cs. in India and that in Britain,
That analogy is not quite complete. In this country members of these Training
Corps as a rule, practically all of them, have no previous military experience
at all. That is not so much the case with the 1%J.T.Cs. in Great Britain.
What much more closely resombles the U.T.Cs. in India is the Public Schools
Officers Training Corps in Britain. Boys who go to these schools and join.
these Corps have no previous military experience. It is a far closer parallel.
The Honourable Member will find that no attempt has been made in Grea%
Britain to mechanize the Public Schools Officers Training Corps.

Further, such mechanization as there has been in Great Britain of the
U.T.Cs. has been in arms other than infantry and, as the Honourable Member
himself has pointed out, the organization of the U.T.C. in India is confined to
the infantry arm. So that there is really no parallel at all.

But the Honourable Member has said that the absence of mechanization
makes this training useless, that infantry training is a back number, that it
isnogood. Well, now, to show the Honourable Member that he is wrong, I
would point out that the very training itself which is being given at these
U.T.Cs. is the training first given to officers who are intended ultimately to
be mechanized. That training must be gone through at some time or other,
and if there has been no previous training f%r the man who has joined a U.T.C.,
it must be gone through at the beginning. There would be no sense in trying
to make him run on wheels before he can walk.

Admittedly the syllabus is of a very simple nature. It falls into three
parts,—recruit training which is simply squad drill, practice with a military
rifle, physical training and a certain amount of map reading. Then he goes
on to the second stage, ocadet training which comprises training to some ex-
tent of others in squad and platoondrill and a cel&.m’ amount of elements
tactios. And the final stage, as far as they can carry it during the time availab
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at the University for persons, who have no previous military experience, is
N. C. Os. training, which comprises more advenoced tactics and leadership of
men in minor tactical exercises.

That is as far as we can go with persons who have no previous military
experience. Similar training is gone through in the Regular Army by those
who ultimately will join mechanized units. It is not always that the regular
army man gets his mechanized treining in his training battalion. It may
happen. But more often than not, he gets no mechanized training till he actual-
ly joins the mechanized unit which he is designed to join. In the initial stage,
in the training battalion, he would get the counterpart of this syllabus which
I have just outlined.

There is, of course, the further consideration which the Honourabls the
Mover has anticipated—or rather he has anticipated it along the lines of
finance—though I would deal with it more along the lines of demand and
supply. It is not merely a question of vehicles. It is difficult enough
to get vehioles for the mechanization and expansion of the Regular Army
in India. But it is also difficult to get technical instructors. That is difficult
enough and it is clear that, even apart from the objections that I have already
mentioned, the U.T.Cs. would have to be served last in this matter.

I do not at all go with my Honourable friend in the contention that the
training in these U.T.Cs. ill fits their members for joining the Services. If
they are not taken into the Services—and I am afraid I have no material for
checking up the statement that they never seem to get commigsions—it must

umably be because they have not got sufficient training and cannot sa.ﬁﬂ

he selection committees which select %rom amongst those who come forwa

No, Sir, the Honourable Member may rest assured that, if members of these
U.T.Cs. do avail themselves of the training afforded by the syllabus which is
now used, they will get all the mechanized training they require later in any
mechanized unit for which they qualify themselves. And they will be all the:
better fitted for receiving that mechanized training by having been properly
grounded in preliminary essentials rather than given a smattering of knowledge
of advanced technical matter without that necessary grounding.

-

I hope after this explanation, Sir, that the Honourable Mover will not wish
to press this Resolution.

Tae HoNouraBLE PanpiTr HIRDAY. NATH KUNZRU (United Pro-
vinces Northern : Non-Muhammadan) : Mr, President, the Honourable Mr.
Williams began by humorously suggesting to the Mover of the Resolution that
he could make his proposal more a.ceeﬁtable to Government by just making a
glight change in it. The slight change which he thought would be
appropriate was the omission of the word “ early . Itistobe left to Govern-
ment to decide whether the U.T.C. is to be mechanized, and if so, when
8ir, the S8hea Committee which considered the status and training of the
Auxiliary and Territorial Forces submitted its report to the Government of
India in 1925. The recommendations that it made 15 years ago have
not yet been put into effect. When we agked that its recommendations.
should be enforced at an early date, wo were always told that the
Government of India had not at all ignored them but were unable to carry

.
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them out before the U.T.Cs. had reached a certain degree of efficiency, and my
Honourable friend Mr. Williams has harped on the same theme today. I
.should like to know what is the fault with the U.T.Cs. ¥  Is there keenness
among the University students or not ¥ That is the only thing, after all,
which the University authorities and the undergraduates of the various Uni-
versities can supply. They cannot supply training. They cannot supply the
equipment that is required. They cannot give even the additional training
thatis given to an infantry unit in the use of machine guns unless the
Government of India are prepared to provide for it. The keenness that I
have spoken of admittedg' characterizes most of the battalions of the
U.T.C. If, therefore, these Corps have not come up to the requisite
military standard, the fault lies not with the students but with the Gov-
ernment of India themselves. 1 shall give an illustration, Sir, to prove my
point. The Government of India, for a long time, refused to add to the strength
of the U.T.C. A few weeks ago they at last made up their mind to yield to
the demands persistently put forward during the previous 10 or 12 years for
the expansion of these Corps and permitted their being expanded by about
B0 per cent. But they informed the University authorities at the same time
that they were not prepared to supply additional instructional staff or more
uniforms. I do not know what has happened in other Universities but in the
Allahabad University at least, on representations made by the Vice-Chanoel-
lor, the military authorities have agreed to provide more instructional staff. But
the cadets belonging to the two additional platoons are without uniforms and
in the camp that was recently held in the United Provinces thoy were an
object of derision to their colleagues in the Corps. If the Government wish to
bring the U.T.C. into contempt and to make it look like a rabble,
they could not have taken a more effective step for the purpose. This
illustration will show, Sir, what is the genuine interest that the Government of
India have shown in the U.T.C. and to what extent their plea that they are
prepared to make a better use of the U.T.C. provided they prove their officiency
18 genuine.

Sir, my Honourable friend Mr. Williams, in his apologia for the Govern-
ment of India, stated that the cadets belonging to the U.T.C. could not reoeive
higher training than they do because the U.T.C. is not similar to the O.T.C. in
the British Universities. He rather thought that these Training Corps resembled
the Cadot Corps established in public schools in England. This too was a point
that was dealt with by the Shea Committee. It recommended that steps
should be taken to introduce military drill into schools and to encourage the
formation of Cadet Corps in them. Have the Government of India taken a
single meagure to implement these two recommendations of the Shea Commit-
tes ? They have done nothing of the kind. They have deliberately kept the
U.T.C. on a par with the School Cadet Corps of British public schools on the
admission of the Honourable Mr. Williams himself who represents the Defence
Department here. He has, I think, shown more conclusively than I could
have done the unfriendly—I had almost said hostile—attitude of the Govern-
ment of India towards the military training of Indian youths. Nevertheless,
the conclusion that he drew from the proposition that he put forward seems
to me to be entirely erroneous. He seemed to say that the members of the
0.T.C. in England could receive a high degree of training because of the pre-
vious training that they had received in the School Cadet Corps. It is a
notorious fact that not all the members of the School Cadet Corps go up to the
“Universities and that very few of those who join the Universities join the U.T.C.
8o far as I know—and I have received infermation on the point from the military
.authorities themselves—very few of the members of the U.T.C. have previously
belonged to any School Cadet Corps. Most of them are quite new. In that respect
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t here is no difference between the U.T.C. and the'0.7.C.": -Apart from this, Sir, I
think it is ridioulous to suggest that the training given to undergraduates could
not be raised unless they had previously been members of a School Cadet Corps.
This argument has never been seriously put forward before and I suppose
Mr. Williams hae put it forward now only for want of a better argument,

8ir, my Honourable friend said that, while at present Government could
not see their way to accept the Resolution of Mr. Sapru, they were quite alive
to the importance of giving military training to Indian young men. Here,
too, I am reminded of a very important recommendation of the Shea Committee.
The Committee suggested that the annual period of training of the I.T.F.
should be raised from onc to two months and that when the I.T.F. had risen
in efficiency its recommendations with regard to the diversification of its train-
ing should be put into effect, and that at the same time the question of giving
artillery training to the U.T.C. should be considered. Now, its recommenda-
tions with regard to the increase in the annual training period of the I.T.F.
has been put into effect—the annual period of embodiment of the members of
the Foroe is now two months—admittedly its efficiency is higher than it was 16
years ago. ‘But I do not know that the Government of India has ever consider-
ed the establishment of new units in connection with the I.T.F. of the kind
suggested by the Shea Committee or have ever ‘considered the question of
giving artillery training to the members of the U.T.C.  The fact is that the
U.T.Cs. have been regarded as a sop to political sentiment. They have never
‘been taken seriously and every effort has been made by the military authorities
to ke:g them in such a condition that its members may be absolutely useless
from the military point of view.

One of the ways in which the recommendations of the Shea Com-
mittee havo been ignored is the failure of the Government to cousider
the claims of qualified members of the U.T.C. for appointment as commis-
sioned officers either in the I.T.F. or elsewhere. gi.r Williams, instead
of frankly and honestly admitting that the recommendations have not been
put into effect, cast aspersions on the U.T.C. He admitted that it was true
that the U.T.C. people had not got commissions, or rather he assumed for the
time hoing that that allegation was true, although he himself did not have the
necessary figures at his disposal to be able to say whether the allegation was.
well-founded or not. But at the same time he said that if the allegation was
true, it was in all probability due to the fact that they were not fit to be granted
commissions. I do not know what is the standard of fitness that he had in
view, but knowing something of one or two U.T.Cs. and of the quality of the
young men examined by the Committees appointed by the Government of
India to interview candidates for the six-monthly competitive examination for
admigsion to the Indian Military Academy, I can confidently say that a good
many members of the U.T.C. are in no way inferior to the ocandidates actually
selected for admission to the I.M.A. If Government are really desirous of
creating a valuable source for the recruitment of Indian commissioned officers
they can easily make use of the U.T.Cs. But the fact is that they do not want
to give these people higher training because they are unwilling to use them as
military officers. T have on various occasions before put forward suggestions
the result of which, had they been accepted, would have been the increased
use of the U.T.Cs. in respect of the supply of higher officers, but the Com-
mander-in-Chief always said to me that, while he had not forgotten my -
tions, he did not think that the time had come for putting them into effect
because the opportunities that were open to British youths in England were
not open to Indian youths in India. Now, what did this mean ¢ It only meant.
that the policy of the British Government was such as to shut.out our youths..
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from ongible employment in the Army. This, Sir, is the main reason
of th;esgostile olicy adopted by the Government of India towards the
U.T.Cs. and solong as their angle of vision does not change, so long as they
want to get our help without showing their sympathy with our aims and
aspirations, there can be no possibility of the present state of things being

changed.

Taz HoNovrasre Sir A. P. PATRO (Nominated Non-Official) : Sir,
in the Resolution as worded, ‘“ The Council recommends.......... for me-
chanizing units of the University Training Co?s ”, it should be understood
first what are the aims and functions of the U.T.C. and what is the kind of
training that is given in these Corps. The Government of India till now
has completely neglected to utilise the U.T.C. for the purposes mentioned by
the Honourable Members before, but to say that mechanization is necessary
at present without having the necessary military training seems to me alto.
gether inconsistent. First you have not got a University Corps in all Univer-
gities. In my own province two of the Universities have not got & U.T.C.
Government had not the kindness or had not the foresight to sanction funds
for the purpose.  We fought and we have got trained military persons to assist
us in training our young men in the U.T.C. But it may surprise you, Sir,
to hear that sufficient equipment has not been provided. There are not even
enough rifles for these young men to use. What is therefore the material on
which my friend the Honourable Mr. Kunzru was emphatically insisting that
these are to be prepared for the purpose of commissioned officers. It seems
on the face of it very inconsistent. You have not given proper training to the
people and you have no scope for the students who join the Training Corps.
In spite of repeated requests the Government of India have not been able to
provide for the extension of the U.T.Cs. and provide funds.  Just now the
Government of India have recognised and ordered the expansion of the Corps.
The Government is better than any other government in the world—(A4n
Honourable Member : Because it has given you all you wanted !) I do not
want to argue the matter. All I say is that opinions differ in the matter.
This Government is no doubt doing its best, but it always does things in the
wrong way. It had given help to the people when people do not ask for it :
it does not give help to the people when they do not want. We all want that
our young men should be given military education in the Universities. The
responsibility for it is with the Universities. The Allahabad University—and
other Universities too—have passed resolutions for the purpose of military
education and training. What have the Universities done in the matter ?
Therefore I say that while we have got a genuine desire for the purpose of
training our young men to be able to take up the responsibility of the military
defence of this country, we should also take the responsibility of preparing them
equally in the matter. Here I do not see from my own experience and know-
ledge of things that we have prepared the U.T.C. for them to have that res-
ponsibility at all. My Honourable friend referred to the U.T.Cs. being select-
ed. I happen to be on some of the selection committees.. I know the stuff
these U.T.Cs. were made of. They were in no way superior to ordinary uni-
versity graduates who came up for the purpose of competition. Therefore
to say that these U.T.Cs. had superior equipment and superior training to
that of the ordi graduate of the University is not at all correct. What I
do say is this that if we want that military education should be given to opr
young men then you must provide them with the necessary training not in the
University Carps but when they come out of the selectior. You have got the
Indian Military Academy : there they have to undergo two years trairing before .
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they could be selected as officers. That is the course of training new sdopted.
"The selection is made by the selection committee and after that selection they
aro given trainifig where they prove themselves as cfficient officers and given
the responsibility. As it is, some members of the U.T.C. and some of the pro-
fessors and teachers have told me that some of these U.T.C. members did not
have an oppertunity of handling even ordinary rifles because they are not provid-
-ed with rifles. And how ceuld you expect young men who simply underwent a
sott of military drill and ordinary military exeroises to be able to take up the res-
‘pongibility of officers and what right have the U.T.C. to bo put in the officers’
responsibility. Therefore it seems to me that this Resolution while it may be
useful Fe!hs in the case of the Allahabad University, but considering the
.general condition of things, and the knowledge and experience whioch .we have
of the U.T.Cs., mechanization of the Corps is not a thing that will improve the
situation. In the first place you have not got the necessary material and you
-do not supply them with weapons. How could you work the mechanization
when you have not got the material. That is my difficulty in regard to this

Resolution.

Tre HonoumaBLE SaryEp MOHAMED PADSHAH SaHIB BAHADUR
{Madras : Muhammadan) : 8ir, I give my wholehearted support to the Re-
solution. I do so for the simple reason that the training now imparted to the
U.T.Cs. is far from satisfactory. Even my Honourable friend Sir A. P.
Patro, who just now opposed the Resolution, had to admit that the deficiency
in the training received by the U.T.C. boys was due not to any fault or want of
interest on the part of the students but on account of tho inspfficiency of the
-equipment supplied to them. Wheon such is the case it is quite obvious that
‘there is a necessity, an imperative and immediate necessity for improving
things in this direction. If the U.T.C. has been started what was the object
in starting this Corps ¥  The object in having the U.T.C. was to make the
U. T. C. one of the main selection grounds for selecting candidates for the Army.
If the linos on which the U.T.C. is being run is not suited to the requirements
and to the ultimate object which we have in view then it is better to do away
with the U.T.C. altogether. If you want to give military training to the
students in the Universities and if you want to keep this institution at all then
‘you should take it seriously and run it efficiently. I can speak from my own
personal knowledge. I have seen some of the students who belonged to the
U.T.C. in the Madras University who had failed to secure Commissions in the
Army. They said if they had failed it was not due to any fault on their part
because they had done their best during the training course and the military
-officers who imparted training had certified them to be the best of the lot
but in spite of that they failed to secure. Commissions. Therefore it is quite
‘plain that the fault was either of the University or of the Government. This
-defect should be removed at the earliest possible moment. Indeed, whether
it would be possible to mechanize the Corps is a question which can be devided
-only when we find that the equipment and the opportunity given to these
students is adequate and can be turned to best account by the young men
-during the period that he receives training in.the U.T.C. to cover the
required for such a training. The Honourable Mr. Williams said that the
‘O.T.C. people in England were far superior to those of the UT.C. in India.
‘That was because those people had previous training. Even in India it should
be passible for the U.T.C. to be made quite as efficient as the people of the
“0.T.C. because as I understand the period for which students get training
in India is four years ; two years in the Intermediate and two years in the B. A.
For giving such military traiming it shonid be possible for a University after
‘the boys had finished their first 4wo years of training to make a selection
of the candidates sultible fot smich mifitéry training. Ohly such candidates
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should be gven military training as have during the first two years of
their U.T.C. course given proof of their aptitude for the military profession.
"Therefore, Sir, I see no reason why the Government should look askance at
this Resolution. The Honourable Mover does not want the Government
to start this thing immediately. He does not want that Government should
take stops here and now. All that he wants is that they may have this object
in view and bring the system of training in the U.T.C. to a standard whioch
would fit the University Training people for the military profession and havi
this in view when they find that the system has worked satisfactorily they coul
take steps to mechanize these units as has been suggested by my Honourable
friend 'who moved this ' Resolution. '

*TaE HoNoURABLE MR. P. N. SAPRU : Sir, I must confess that when I
moved this Resolution I was not prepared for a direct negative. In framing
the Resolution I had been careful to use the word ‘‘ early ” because 1 realised
that there might be some difficulties in mechanizing the units immediately.
I drew a distinction between the word *‘ early *’ and the word ‘‘ immediate .
If Mr. Williams had asked me to drop the word “ early ”’ and then indicated his
desire or his willingness to accept the Resolution, I for my part would have been
prepared to do so. But he has come forward with a direct negative and I can
find no word of real sympathy with the principle underlying my Resolution.
The Honourable Mr. Kunzru has dealt with the arguments of Mr. Williams at
some length and he has referred to the recommendations of the Shea Committee
in 1925. The Shea Committee reported in 1925 ; we arc in 1940. We are in the -
middle of a great war and yeét what has been the progress achieved within these
15 years ¥ Have the recommendations of the Shea Committee in any shape or
form, in any effective manner, been put into force ¥ The Honourable Mr.
Kunzru raised & Fertinent. question. Is there keenness among the University
students to join the U.T.C. or not ? I can say from my experience, as I am
connected in my own province with some Universities—very intimately with
one University—I can say from my own experience that there is desire and
keenness on the part of young men to enter these Training Corps. The question
may be asked, ‘‘ Are these young men fit to receive military training or not ¥’
I can say as a father and as one who comes into touch with young men, that
they are fit to receive military training ; that, if they are given an opportunity,
they will render as good an account of themselves as students of any other race
in the world. T do not suffer from a racial inferiority complex. 8ir, I cannot
help feeling that for the present state of affairs the fault lies with the Govern-
ment. Mr. Williams said there is no analogy between the U.T.Cs. and the
0.T.Cs. The U.T.C. performs many of the functions which are performed by
the Public Schools Officers Training Corps in England. Now, Sir, I should like
to ask this question ¥ There was a recoonmendation to this effect by the Shea
Committee, but I would like to ask this question : What has the Government
done to encourage military training in our schools ! Has Government taken
any steps to encourage military training in our schools § If not, why not ¢
You must remember, Sir, that our students spend nearly four yeers in the
Universities. In the Allahabad University and the Lucknow University, we
have a separation between Intermediate education and University education.
The student joins the University at the B.A. stage and a number of them take
the M.A. and LL.B. degrees. BSome of them spend four yoars, some six years.
Well, assuming that in the first year they are not fit to receive instruction in
mechanized training, they can be fit to receive instruction in mechaniged train-
ing in the second year, or in the third year, or the fourth year or the fifth year or

¢ Not corrected by the Hongurable Member.
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the sixth year. T have had complaints from men who are serving as officers in
the U.T.C. that the training they have reccived is very defective. I was
talking to a geutleman who holds a commission in the army. He said, * Well,
I have had military training but I have been given no such experienoe as really
would make me an efficient military officer *’ ; and he has a great desire to be an
efficient military officer. Well, 8ir, a Government which denies to its citizens
the opportunity to acquirc military knowledge does not really deserve the
support of the poople. 1 think, Sir, with me today it was a test Resolution.
I wanted to know whether the events of the last 15 or 186 months have had any
effect upon the minds of our British friends in India. And I find, Sir, I have re-

tfully come to the conclusion that the bureaucratic mind runs in the old, old
way, that the bureaucratic mind cannot see that the world is now in the throes
of a great revolution, of a revolution in men’s minds, and it cannot move with
the times. A time like this, when you want the support of the people of the
country, is hardly the time to come forward with a direct negative. It is
admitted that there are certain difficulties, that there are certain preliminary
conditions that have to be fulfilled before you can mechanize this army. You
can take this line that we are going to fulfil those preliminary conditions ; we
are going to introduce cavalry and survey and engineering units in the army.
Mechanization will come a little later. You oan take that line. But you have
not even taken that line. You say, ‘‘ Well, we have expanded the U.T.Cs.
by 50 per cent. and we have supplied good rifles to the 50 per cent. which we have
increased. We aro not interested in these U.T.Cs. @~ We are not interested in
the military education of the youth of this country. We do not know really
what we are interested in and we can only say ‘“ No ”’ to your Resolution. It
means a little money. We can get . money for other purposes, for increasing the
salaries of the British officers of the Supply Department, or of the Publicity
Department, but we cannot get money for the more useful objeots on which
rests the well-being of this oountry.

THE HoNOURABLE Mr. A. pEC. WILLIAMS : On a point of explanation,
Sir. Money was not mentioned in this connection.

TaHE HoNoUrABLE MR. P. N. SAPRU: Well, there was a reference to
the financial question also involved in the Honourable Mr. Williams' speech
and therefore I was justified in making these observations. Therefore, Sir, 1
cannot feel happy over the attitude that Government have adopted towards
this Resolution. In the last War, tho O.T.Cs. produced 25,000 officers. I am
not sure. It was either 25,000 or 35,000. My recollection is that it was 25,000.
I would like to know what is the number of officers that our U.T.Cs. have
produced ? I feel that the young mon who are joining our U.T.Cs. are not
intclloctually inferior, or not physically inferior, to young men of othor countries.
But there is no encouragement. They get no support from the State. There-
fore, you cannot blame the public men, you cannot blame the Universities if
they think that your attitude towards these U.T.Cs. is step-motherly. The
other day we had a discussion in the Allahabad University on this question of
the UT.Cs. A member had raised this question and we passed a resolution
unanimously asking that we should be supplied with botter equipment and
that there should be more rapid expansion of theso U.T.Cs. 1 understand
that tho Benares Hindu University is also taking similar action. I believe that
Aligarh will not lag behind.  But I know what the answer of the Government to
all thes: various educational institutions and Universities will be. It will be
a direct negative, and after giving this direct negative, they will come forward
and say, “ We cannot get a proper supply of officers in India ; 80 we must get
the Australian or we must get the New Zealander or the South African or the
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British to keep the peaco between the two communities in this country and to
lead the dark forcos or the brown forces of India. That is not the way to
enlist the co-operation of this country. As one who desires earnestly the
co-operation of this country, as one who wants a new atmosphere in this
country—TI think we do need a new atmosphere in this country—I say that
ihe attitude of the Honourable Mr. Williams as representative, not of the
Defence Department but of the Supply Department, is to be regretted.

Sir, in view of the attitude which the Government have adopted on this

Resolution there is only one course open to me and that is to press this Resolu-
tion to a division.

Tuae HoxoUuraBLE MR. A. nuC. WILLIAMS: Sir, I must decline to be
tempted into the by-paths to which the Honourable Mr. Kunzru has invited
me. I think we are entitled to hold the Mover of this Motion to its strict terms.

They are very limited. The proposition is mechanization and it is to be
early '

THE HoNoURABLE PanpiT HIRDAY NATH KUNZRU : May I say, Sir,
that I entered into the wider aspect of the question because the Honourable
Member himself dealt with it in his previous speech ? He did not confine
himself strictly to the terms of the Resolution.

THE HoNoURABLE MR. A. pEC. WILLIAMS : I was not conscious that
anything that I said logically or otherwise led to three-fourths of the observa-

tions of the Honourable Mr. Kunzru. As I say, the issue is a very specific one,
and it is limited to the near future——

THE HoNoURABLE Mg. P. N. SAPRU : I did not say near future. It is
limited to the future.

Tk HoNouraBLE MR. A. pEC. WILLIAMS: The Honourable Mover
has told us that he has selected this limited proposal as a test case. On that
I can only say that it is rather unfortunate that the Honourable Mover should
have chosen a stark impossibility as a test case for the goodwill of Government.
T have endeavoured to explain that this mechanization is not desirable, that it
does not form part of the early training of recruits for the Regular Army, that
is, men who are known to be going to mechanized units. I have also endea-
voured to show that it is, as I have said, completely impossible to produce the
necessary vehicles and staff. I may say in passing that the question of money
was not mentioned from this side of the House. Tt is a question of the avail-
ability of material. But there is one general consideration which wa: intro-
duced on which I cannot remain completely silent. If the Honourable Member
is correct-—I am sure he would not be willingly incorrect—the Honourable
Sir A. P. Patro is the Honourable Member to whom I refer—it is very distressing
to think that the standard of candidate for the army who comes from these
U.T.C. is in no sense superior to the ordinary graduate who has not had the
advantage of the training given in these Corps. Now, the Honourable Mr.
Kunzru suggested that tacitly perhaps I had accepted a hyphothesis unflatter-
ing to the gentlemen who joined these Corps. That, I can assure him, was
certainly not intended. But I can state one positive fact and that is that no
Indian candidate who was oconsidered by the Central Selection Board likely
to mako a goad officer has not been sent on for training. Not a single one.
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Well, the inference is that if ex-members of these Corps offered themselves,
and were not sent on, they were not found suitable. That may be so. What
18 the inference ? It is possible to infer—I do not myself infer it—that they
have not properly availed themselves of the training given to them.

THE HoNoURABLE Sir A. P. PATRO : No proper training is given.

THE HoNOURABLE ME. A. pBC. WILLIAMS : It is possible to infer that
the training itself is not suitable. A Resolution might have been put on that
point. It wasnot. Itis ible to infer that the training, though suitable, is
not given suitably. I might attempt to answer a Resolution on that point.
But Honourable Members opposite cannot have it both ways. If the elementary
training is useless, what is tﬂe use of going on to more advanoced training ?

Tur HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Who has ever
said that the elementary training was useless 1 The complaint is that you give
nothing more than elementary training. That is the complaint.

Tue HoNourasrLE Mr. A. pEC. WILLIAMS: The assertion has been
made that ex-members or members of these Corps do not get into the army.
I have endeavoured to cover the whole ground. It is either their fault or the
fault of the training——

THE HoNOURABLE PanpiT HIRDAY NATH KUNZRU : It is the fault
of the training.

THE HoNoURABLE MR. A. pEC. WILLIAMS : There is no further alter-
native in the matter. It is impossible, as I have already said, on this limited
Resolution, to go into the suitability of the comparatively elementary training
which they are receiving, and I do not think it is fair of Honourable Members
opposite to expect me to come prepared with materials about the Shea Com-
mittee and other Committees. This is a strictly specific point and as I have
endeavoured to show it asks for an impossibility at an impossible time.

Tre HoNoURABLE THE PRESIDENT : Resolution moved :
+ This Council recommends to the Governor General in Council to take eirly steps
for mechanizing units of the University Training Corps.'’

Question put and Motion negatived.

STATEMENT OF BUSINESS.

THE HoNouraBLE SiR GIRJA SHANKAR BAJPAI (Leader of the
House) : Mr. President, with your permission I would like to make a statement
regarding the business of the House. Thursday has already been allotted for
the discussion of non-official Resolutions and with your permission, Sir, and
with the concurrence of the House, it is our intention to take up next‘l"riday,
that is to say, on November the 22nd, the official Bills which have been laid
on the table today.

The Council then adjourned till Eleven of the Clock on Thursday, the 21at
November, 1940.





